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HOUSE OF THE PEOPLE
Fridey, Sth December, 1952

The House met at a Quarter {0 Eleven
of the Clock.

{MR. DEPUTY-SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-45 AM,
LEAVE OF ABSENCE

Mr. Deputy-Speaker: I have to in-
form hon. Members that I hinve receiv-
ed the following letter from Shri
Kanayalal Nanathai Desai:

“A3 I am not well I have not
been able to aitend up to new this
session of Parliamment apd it seems
I will not be able at all to attend
this Session. H:nce under article
101 of the Constitution I Leg to
apply for leave from aiteunding
this session. 1 have to requ'=st
you kindly to get it sanctioned.”

Is it the pieasure of the llcuse that
Jeave be granted to Shri Kanayalal
Nanabhai Desai to be absent from all
the meetings during this session?

Leave was granted.

Mr. Deputy-Speaker: I have to in-
form hon. Members that anothcr hon.
Member has asked for leave of abs-
ence. I have received a “ommunica-
tion from Shri A, K. Gopalan saying
tbat he is laid up and indisposed and
that he may be granted leave of abs-
ence for this session. Is it the plea-
sure of the House to grant him the
teave?

Leave was granted.

Shri G. H. Deshpande (Nasik-Cen-
tral): Where is the hon. Member Shri
uAi'd l?( Gopalan now? In India or out-
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Mr. Deputy-Soeaker: The hon. Mem~
ber is too late. The leave has been
granted. He must have put his ques-
tion earlier.

Shri G. H. Deshpande: But at least
this information can be given.

Mr. Deputy-Speaker: Not now,

8hri Gidwani (Thana) rose—

Mr. Depuiy-Speaker: Js there any
short notice question today? Has the
hon. Member received intimation that
it is for today?

Shri Gidwani: I have got it in my
hands. It does not say anything about
the date. I have only received the pink
coloured copy of it.

Mr. Deputy-Speaker: Has it been
admitted? I shall look into it. After
it is admitted. it will come up per-
haps the next day. I have not got it.
I shall look into it.

An Hon, Member: I do nhot thick it
is put down for reply ‘oda:. Suine
more particulars are perhaps wanted
from the hon. Member.

Mr. Deputy-Speaker: The hon. Mem-
ber should not take up ihe timne of the
House in this way.

MESSAGES FROM THE COUNCIL
OF STATES

Mr. Deputy-Speaker: The Sccretary
will now read messages from the
Council of States.

Secretary: Sir. I have ‘o report the
following two messages received from
the Secretary of the Council of States:

(1) “In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Coun-
cil of States, I am directed to
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* inform. the House of tht Foo-
ple that the Council of
at its sitting held on the lrd
December. 1932. e@reed with-
out any ameodment to the
Farward Contracts {(Regula-
tion) BIll. 1952, which was
passed by the ({louse of the
People at its rittitig held on
the 24th November, 1952.”

{2) "In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the (Coun-
¢il of States. I am directed to
inform the House of the Peo-
ple that the Council of States.
at its sitting heli on the 3rd
December. 1952. ugreed with-
nut any amendment to the
Indian Power Alcohol (Am-
endment) Biti. 1952, which
was PpPassed by the Hcuse of
th: People at its sitting held
on the 25th November, 1952.”

PAPERS LAID ON THE TABLE

NOTIFICATIONS ISSUED UNDER REQUISI-
TIONING AND ACQUISITION OF IMMOVaBE
PROPERTY ACT, 1952

The Minister of Works. Honsing and
Supply <(Sardar Swaran Singh): 1 deg
t0 lay on the Table a copy ' each of
the following notifirations under sub-
secrion (2) of Section i7 of the Re-
quisitioning and Acaquisition of Im-
movable Property Act. 1952:

(i) Notification No. 95:15-WII §2,
dated the 25th Novembear. 1152; and

(ii) Notification N»>. 34,86-WII1/52,
dated the 26th November. 1952.
[Placed in L'brar}. See No. P-84/52.3

INDUSTRIAL FINANCE CORPORA-.
TION (AMENDMENT) BILL--concld.

Mr. Deputy-Speaker: ‘The FHouse
wi!ll now proceed with the further con-
sideration of the Bill 7urther to amend
the Industrial Finance Corporation
Act. 1948.

Shri Sarangadhar Das (Dhenkanal-—
West Cuttack): It seems the hon.

Minfster Shri Tyagi has not yet laid ,

on the Table the letter e had receiv-
ed from Lala Sbri Ram.

Mr, Depuaty-Speaker:
will do so.

Ghri 8. 8. More (Sholapur): Per-
haps he wants to use it for tbe pur-
pose ‘of the third reading.

He suid he
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Corporation (Amend-
ment) Bill e

The Mibister of Bevenue and Ex-
peaditure (Shri- Tyagi): [t is a long
letter If it is the intention of the
hon. Members to make it a part of
the proceedings, then 1 feer it w'i'l be
more a“sort of advertisement of those
firms than otherwise. I wanted. (n
fact. to avoid both the advertisement
of the firms as well as their cnticism
and therefore I read the most rele-
vant portions. But the letter Is hese
and [ thought that instead of making
it a part of the proceedings which~
even hon. Members want to see it will
come to me and see it.

Shri S. S. More: I had been twice
to the Parliament Secretariat office
and that letter was not inade avail-
able to me.

Mr, Deputy-Speaker: Unless there
is any portion in it which is 57 con-
fidential. the hon. Minister 1ay kinde
ly lay it on the Table. It would not
be printed in the procecdings, but it
will be kept in the Library.

I here- .
{Placed in

Shrl Tyagl: Very well, Sir.
by lay it on the Table.
Library. See No. P-86/52.}

Clanse 2).—(Amendment of section
2 etc.)

Mr. Deputy-Speaker: ‘The )inuse has
passed clauses 2 to 20. I find that there
arc no amendmenis to clause 21. The
question is:

“That clause 21 stand part of
the Bill.”

The motion was adopted.

Clause 21 was added to the Bill.

Clause 22 —(Insertion of new sec-
tion 32A. etc.)

Mr. Deputy-Spcaker: The amend-
ment. of Shri Sivamurthi Swami wants
to omit clause 22. It is out of order.
Anybody else wants to move his am-
endment?

Pandit Muanishwar Datt Tpadhyay:
(Pratapgarh Distt—East): I want to
move mine. I beg to move:

In page 7, lines 47 to 49, for “stand-
ing in the reserve fund established
under sub-section (1) of section 32 and
the special reserve fund” substitute
*“so credited”.

of Finance

’ Deputy Minister
(Sllrl M. C. Shah): We accept it.

Mr. Deputy-Speaker: Does it make
any diflerence {n substance. or la_it
merely a Question of language?





